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ORDER (Ofi&M)

BLE MR. JUSTICE V. RAJAGOPALA REDDY.VCtJ)

Applican

A challenge is made in this O.A. about th®'

rejection of the application of t!ie applicant by

respondent's for the post of Trained Graduate Teacher inVtii«

category of Hiiidi.

• The gr ievance of the applicant is that thotugii Si'ie

had furnished all the requirements as per the adver'tisa^^

and tiie rules governing the post of T.G hi ndi



lM 1^1..

application was rejected as ineligible.
applicant is a Bachelor of Arts and holds Master Degree ..
Sankrit besides Bachelor Degree in Education (B.Ed,),
per the requirements stipulated in the advertisement .for
the post of T.G.T. Hindi, one should hold a Degree in the
concerned category from a recognised uiuversity with
minimum ^5% marks and Diploma/Degree in teaching/education

from a recognised university. Claiming that the applicant
had Fulfilled all the above requirements, she ohaUenges

the rejection of hei application.

3 In the counter reply filed by the respondents it

is stated that the applicant had applied for th# post of
T.G., T. (Hindi) c^nd for that post it was essential far a

candidate to have studied Hindi as main subject at
graduation level. Since the applicant tiad not studied
Hindi b? main subject at the graduation level, si;e wa? found
.i,eligible and her application was .accordingly rejected.
Learned counsel for applicant submits that tte

Hindi b? ma

advertisement does not disclose that for the post of T.G.T.

Hindi one should necessarily have studied Hindi as a- main

subject. We do not agree. In the advertisement it- na^

been clearly itated that a candidate should hold- a degree

Ln the concerned category. In the instructions wiiich were

supplied alongwith the application for the post -.f r . l..T,

in the subject of Hindi the code is given fi-S.

Admittedly the applicant has applied for the post J.'.s...

Hindi (H-5 / • and hence it cannot be stated that unless tie

candidate passes degree in the subject of Hindi ne i; aci

eligible to apply for T,G..T. Hindi. The appllr..:^ ,] >,



the applicant was, therefore, rightly rejected.

This OA is, therefore, devoid of merit and

accordingly dismissed. No order as to costs.

However , before parting with this c^se, we ;:Jirect

the r espondents to return tfie ot Iginal cer tifj
iCalir-'- tL)

applicant which are alleged to have been wilr tne

respondents. if they have not been returned so far, -within

a period of one week from the date of receipt of a copy of

this Older.
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